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BANGALORE BENCH
F K X B 3 I N N
IA I IN APPLICATION NOS.
Agglicants'

Smt A. Menjula & Ors

To

1.

2,

3.

in

REGISTERED

fceuraAL ADHINISTRATIVE TRIBUNAL

Commercial Complax(BOA)
.Indiranagar
Bangalors ~ 560 038

" g MAY 1988

Dated 3

263 _to 281, 4 to 6, 21 to 26, 28 te 33,

39 to 44, 59 to 63, 120, 121 to 132,
135 to 139, 188 te 215, 218 to 239,

240 to 251, 253 to 262, 283 to 303

415 to 235/88(F) & 1078 to 1083/87(F)

V/s

Or M.S. Nageraja
Advocate _

35 (Above Hotel Swagath)
Ist Main, Gandhinagar
Bangalore - 560 009

The Accountant iGensral
(Rceounts & Entitlemante)
Karnateka '’

Bangalore - 560 001

The Comptroller & Auditor General
of India !

No. 106, Bahadur Sheh Zafar Marg
New Delhi - 110 002

L 2 e

Subject

Respondents

The Accountant Gemsral (A%E), Karnateka,
Bangalore & 2 Ors

4.

Se

6.

The Secrstary
Mministry of Finance

. Department of Expenditurs

New Delhi - 110 001

Shri M,S. Padmarajaiah
Central Govt. Stng Counsel
High Court Building
Bangalore - 560 001

Shri M. Vasudeva Rao
Central Govt. Stng Counsel
High Court Building
Bangalore - 560 601

SENdING COPIES OF ORDER PASSED BY THE BENCH

Pleass find enclosed hsrewith the copy of ORDER passsd by this Tribunal

the abovs said applications on 4-5-88.
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Encl 3 As abovs

TION OFFICER
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Applicant

Advocate for Applicant

Dr M.S. Nagaraje

Smt A. Menjula & Ors

In 1hihe‘C'entra.l Administrativé

Tribunal Bangalore Bench,
Bangalore ..

ORDER SHEET

Application No8.....

59 to 63, 120, 121 to 132 135 to 139, 188 to 215,
218 to 239. 240 to 251, 253 to 262, 283 to 303,

- 263 to 281 4 tP.‘g 21 to 26, 28 tp 33, 39 to 44,

Respondent

415 to 4ss/aa(r) & 1078 to 1osz/av(r)

V/s

The AG (A&E), Karnataka, B'lors & 2 Ors
Advocate for Respondent

Mm.S. Padmarajaiah

- Date

Office Notes

Orders of Tribunal

FFICER Cz L
GENTRAL ADM!MSTRATNE T8

HAL

ADBITIONAL BENCH
BANGALORE

JS— e

LHAR/RKR

Applicants by Dr.Mm.S .Nagaraj
and respondents by Shri H.S.Padmara,]alah.

Shri Padmarajaiah requests
for extension of time by three months to
comply with our orders. pr.Nacaraj has
no objection. Request granted.

L /BuX¥ mmx

Sd &l
BN PSR
MEMBCRERY T . sz NEMBER(J) '
4.5.88 4.5.88




| Z ?\ CENTRAL ‘ADMINISTRATIVE TRIBUNAL
3 _ BANGALORE BENCH
i R B N R R EEXE S
Commercial Complex (BDA)
Indiranagar
Bangalore - 560 038
| Dated 3 49 JAN1989
CONTEMPT , .
ﬁ PETITION (CIVIL) APPLICATION NOS 327 to 409, 410 to 416, 417 to f29 & 43& to 442/88
~ IN APPLICATION NS, 218 to 239, 263 to 281, 8% to 30T, 5435, 625 to 631, 632 to 637,
WP, NO. 647 to 653, 769 to 771 & 866 to 871 ./
. 88(f)
Applicant(s) Reenondentgs)-
Shri P, Chander Mohan & 111 Ors U/s The Rccountant Genersl (R&E), Karnatake,

" To . S Bangalore & 2 Ors

4, Shri S. Venkataraman
Secretary
Ministry of Finance
- Department of Expenditure
New Delhi - 11C 001

1. Shri 1I.m, Shariff
Advocate
35 (Above Hotel Bwagath)
Ist Main, Gandhinagar
" Bangalors - 560 009

5. Shri M.S. Padmarajaish
Central Govt., Stng Counsel
High Court Building
‘Bangalore - $560 001

2., Shri R.,S.A, Rao
Accountant Genersl
(Accounts & Entitlements)
Karnataka

' Bangalore - 560 001

3., - Shri T.N. Chaturvedi
Comptroller & Auditor General of India
No. 10, Bahadur Shah Zafar Marg
New Delhi - 110 002

i © . Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith theccopy of ORDER/SXRX/ZN*EREHXERBEHx
il
passed by this Tribunal in the above sald/éppllcatronz ) on 13'1“89-

/&?UT‘Y REGISTRAR

_Encl : Rs above ‘ - (3UDICIAL)




E.P(Civil) Nos. 327 to 409, 410 to 416, 417 to 429 & 434 to 442/88

P, Chander Mohan & 111 Qre
- ' I.M. Shariff

v/s

The AG (RiE), Kernataka, Bangalors & 2 Ors

MeS. Padmarajaiah

. Y.g?e Office Notes

Orders of Tribunal

18,1.198¢

| dropped,

| 1iable to be dropped.

I
KSPVC/LHARM
C.Ps 410 to al6/88(F)

Petitionersby Shri I.M.Shariff,
Respondents by Shri M.$.Padmarajsiah,

2, In these petitions made under
Section 17 of the Administrative
Tribunals Act, 1985 and the Centempt
of Courts Act, 1971, the petitioners

| have moved this Tribunal to initiate
Contempt of Court proceedings againat
the respondents for non-implementation

of the orders made in their favour

| by this Tribunals.

3., Shri Padmarajeiah, learned
Senior Central Government Standing
Counsel appearing for the respondents
brought to our notice thaet the
Hon'ble Supreme Court had stayed the
operation of the orders made in favour
of the petitioners and, therefors,
submitted thet these Contsmp£ of
Court precsedings are liable to be

We find this submission

gn

this, these contempt procesdings are

of Shri Padmarajaiah is correct.

We, therefore,
drop the contempt proceedings, But

in the circumstances of ths cases we
direct the parties to bsar their cwn

coets,

C.P. No,327 to_ 409,
417 to 429 and
434 to 442/8B(F)

Petitionsts by Shri I.R.Shariff.

Respondents by Shri M.S. Padmarajaish,

2.
Section 17 ef the Administrative Tribunale
Act, 1985, and Contempt of Courts Act,
1971, the petitioners have moved this

In these petitions made under
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~In the Central-Administrative -
. Tribunal Bangalore ‘Bench,

o Bangalore =~ = |

C.P. (CSvil) Nos. 327 to 409, 410 to 416, 417 to 429 & 434 to 442/88 . |

P, Chander Mohan & 111 Ors V/s - The ARG (R%E), Karnataka, Bangalors & 2 Ors

. Order Sheet (contd)

-

1M, Sherief M.S. |Padmarajaieh

Date - Office Notes 4 : Orders| of Tribunal

| -
: Tribunal to initiaste contempt proceedings .

against tha rospondents-fai Aon=implemen=
tation of the orders made in their favour
by this Tribunal,,

2., Shri Padmarejeiah, lsarned Senior -
Central Government| Standing Counsel,

appearing for the respondents placed

| before us, orders kade by the authority

| _ : in favour of the thitiuﬁors pursuant to
o - o - the orders of this Tribunal subject to

| ' | the terms and conditions specified tharein,
YWe are of the view that the aforesaid

orders of the suthority which would

sventually result in paymentg to tha
-petitioners impl _enttﬂ!;thq o:dera
made in their faveur by this Tribunal.

In these circumstances we consider it

repsr to drop these contempt proceedings

”| ggainst ths respondents, We, tharefore,
Y C L

Fdiﬂp these qontem]t proceedings against
)ga tespnndents.~'89t in the circumstances -

,Ef the cases we direct the parties to beer

| their own costs,
1 e e et e e - 4 e
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18,1.,1989 16,1,1989
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. - ‘ REGISTERED
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|

CENTRAL ADNINISTRATIUE TRIBUNAL

i
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Commercial Complex(BDR)
Indiranagar

Bangalore - S60 038

D‘ated : aS MAR 1988

APPLICATION NOS. 263 to 281 / 88(F)

u, P, NG. ) . /
Applicant Respondent
| smt A, Manjula & 18 Ors /e The AG (A&E), Kernataka & 2 Ors
E To |

1 smt A ﬂanjula 16. Smt Geatha B.Ve
. ] .

.M. Via a
2, Swmt G.R. Lalithemma - 17. Sot H jay

'3, Smt Pramilamme 18, Smt S.A, Saraswathi
° m ram mm

19, Smt H.S. Leelavathi
(S1 Nos. 1 to 19 -

4, Kum D.K. Seraswathi

S.V_Kum Veeravathy Aurqang |
- | senior Accountants
6. Sat B.S. Jayalakshﬁi' gffice of the Accountant General

il | (Accounts & Entitlements)

; 7.. Smt K.S. Vasantha ~ Karnataka, Bangalore = 560 001)
8. Smt N. Pankaja Bai 20. DOr M,S. Nagaraja

‘ : - Advocate

35 (Above Hotsl Swagath)

* K Y.pc Saro a 1 :
2. ! ! Ist Main, Gendhinager

{b 10. Smt Vijayas Chandtagakhar Bangalore - 560 009
X : - | .
1. Smt B.V. Sathya Prema Kumari -~ 21, The Accountant Genmaral
: ! i s (Accounte & Entitlemente)
. 42, Shri Munianjanappa | Kernataka, Bangslore - 560 001
: | v
E | 1 of India
‘ . o Pramila 22, The Comptroller & Auditor Gensra
o 13 Sat R e l , No. 10, Bhahadur Shah Zafar Marg
'- 14. Smt K. Laliths | New Delhi - 110 002
B

15, Smt Geetha Nagesh Konaje 23. The Secretary
P ' Mministry of Finance

_ : : Department of Expenditure
(Q " Subject SENDING COPIES OF ORDER PASSED EY THE BENCH New Delhi - 110 001
LN 7y
v \b' Please find anclosed herewith the copy of ORDER/SW/WM

passed by this T,r‘lbunal‘ in the above Sald application on _ 29-2-88

r 1 24, Shri m, Vasudeva #ao %\94 AV\LQUALQ
I.I Central Govt. Stng Counsel &X\
|

1

|

High Court Building , : \\QJM¢Sd—QF=ﬁZk4glilgz‘ %é\
Bangalore - 560 001 DEPUTY REGISTRAR

' ¢ . (JupIcIAL)

“Encl.s Rs ‘abovs | E*f




Te
2,
3.
% ’ 40
5.
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'BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

1
i
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| DATED THIS THE 29th DAY OF FEBRARY, 1988

Pressnt 3 Hon'bla Sri P.Srinivasan -

Hon'ble Sri Ch.Ramakrishna Rao

|
APPLICATION Nos.263 to 231/1933(_)

’

Smt.|A.manju1a(1)

Smt. 'G.R .Lalithamma,
Smt. Pramilamma,

Km. D.K.Saraswathi,

Km. Veeravathy Aursang,
Smt.B.S.Jayalakshmi,
Smt.K.S.Vasantha,

Smt., N.Pankaja Bai,

Km. W.P. Saroja,

10,Smt o Vijaya Chandrasskhar,

1.
12,

15

18.
19.

Be V.Sathya Prema Kumari,
Sri nUnianJanappa, '

5 } 13.5mt. H.Pramila,
g 14.,5mt K. Lalitha
.Gaatha Nagesh Konaje,
16.5mt ,Gestha B,V.
17.

Smt.H.M. Vijaya,
Smt, ‘S .A.Sarasuwathi,
Smto\H.S .eslavathi, eee

( Applicants 1, to 19 ars working as
Saﬁior Accountants in ths 0ffice of ~
the Accountant General, (A &E),

Karnataka, Bangalore - 1.)

"“ Dro H.S.Nagaiaja Q..‘ Ad\locata )

Vs,

-'; he Accountant General,
7 ( Accounts & Entitlements)

Karnﬁtaka Bangalors - 1,

The Comptrollsr And Auditor
General of India,

No.10. Bahadur Shah Zafar Marg,
New Delhi - 2,

The G;overnment of India,

by 1@8 Secretary,
Ministry of Financse,

* (Department of expsnditure)

New Dalhi - 1 XX

( sri m.Vasudeva Rao ess Advocats )

]

] ﬁpﬁiicanté o

Member (A)

Mmember (3)

. -
R IR B

vy

Respondents

These applications have come up before the court today,

Hon'bla‘Sri P,Srinivasan, member (A) made the following s

| 'P{ég;_’/,;/yv7// i



These applications involve identical facts and issuss
as those in H.NANJUNDA-SWAMY.AND OTHERS v. ACCOUNTANT GENERAL,
KARNATAKA A,Nos.1327 to 1332/86 decided by this Tribunal on '
7/8.7.1987. Both Dr, M.S .Nagaraja appearing forjthe applicents
and Sri M.,V.Rao for the Respondents state that the decision of
this T;ibunal in Nanjunda Swamy's case has not been taken in ‘

appeal to the Supremas Court and has, therefors, become final.

24 Since ws are in respectful agresment with the decision
in Nanjunde Swamy's case fanderad by another Bench of this Tribunal,

we pass the following orders :

(1) We declare that the applicants are entitled for the
revised pay scales extendsd by ths Government of

India in its order No.F.5(32)=E.111/86-Pt.II dated
12.601987 from 1.1.1986; .

e ...

We direct the Respondents to fix the pay scalss of :
the applicants in the revised pay scales in terms ‘
of order made by the Government of India on 12,6.1987
from 1.1.1986 and extend all such consaquential

monetary benefits flowing from tQQ same to themsru.
from that date with all such expedition as’is. possiblés

in the circumstances of the case |and in“any event. .’ 7. ™\
on or before 30.4.1988. o - oty
¢ R ) b y 4
N . il. .;
3. Applications are allowed. But in the circumstances o? ;}ﬁ

these cases, we direct the parties to bear their own costs.

Sd\-’ N So\|\-— LT
memeer (A) 71\ mEMBER (3) Q“Ciln"l 3
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